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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERASAD

0.A.N0.997/92 ° | ©Date of Order: 18l11.199)

BETWEEN ; o

@§E§§§lakar e Applicaﬁt.

AND

1. The Senior Superintendent of
Post Offices, Secunderapad
Division, Hyderabad,

2. The District Employment Officer,
Range keddy District, Srinagar
Colony, Hyderabad, :

3. The Junior Employment Officer,
Sub~Employment Exchange,
Vikarabad, Ranga keddy Dist,

4. K.Yaddaiah, Chengamal,

Ranga keddy District. . . ..

Counsel for the Applicant ' .e
Counsel for the Re5poﬁdents -
CORAM ;

HON'SIE SHRI K.BALASUBRAMAN IAN, MEMBEK (BDMM,)

HON'B L SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL.)

: ,.]_ ekl o

Respondents.

Mr,S.Nyaya Murthy

Mr.N.V,Ramana,
kl,

Mr,D.Panduranga Reddy
for R2 &nd R3,

for
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' As @ candidates who had studied upto S,$.L.C. had to register

(Order of the. Division Bench delivered bﬂ

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl, ) E?. V'r

This is an application filed under Secti?n 19 of !

the Administrative Tribunals Act to direct the Seconé Respondent

to sponsor the name of the appllcant and Ponsequently direct L
? i

the First Respondent to receive the application of the appllcant

and consider him for the post of B.P.M., Changamal, Puﬂur

Ranga Reddy District, ' i {3

The facts giving rise to this OA in bbiif are as

|

2. ~ The applicant is working as Branch Post |Master in

follows:

' i
a leave vacancy from 23,3.1992 at Changamal, Pudur %andal, 15

Ranga keddy District, The applicant got his emplOyﬁent card
registered in the year 1989 on 28,6,1989 in the Sub«Emplgyment

Exchange, Vikarabad, The applicant has studied upto S.S.L.C.
G : \

their names in the District Employment Exchange R.R;Disfﬁ jﬁéf’l}_

employment card of the applicant had been transferﬁ?d in the

month of .July 1989 to the Dist. employment office KLRr,Dist, for |-

registering hlS name in the said Employment Exchange Office,

A notification has been issued by the First reSponQQnt to fillup
- | | :
the post of B.P.M. of Changamal on 20,4.1992, In Ehis connectiol

the First kespondent seems to have been addressed a letter to

the Second kespondent to Sponsor elig:.blm candldates for fllllng~

the said post, It is the grievance of the apnllcant that his

name is not sponsored by the Second rej?ondent and[that Junlors}
by At fo N tl Aoy g N

to him had been sponsored L0 the First Respondent for filling up;
n L5
! !%u,

the said post of E.D.3.P.M. Hence the present OA,

3. ‘Today we have heard Mr,S.Nyaya Murthy, Advocate for |

|\
L

the applicant and Mr.N,V.kamana, Standing Counsel |{for tae

. _ 1
ist respondént and Mr.D.Panduranga Reddy, Spl. StandingCounsel

for 2nd and 3rd respondents,
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4, The fact that the name of the &pplicant hfrein

had been registred originally in the Sub-Employment |

Vikarabad on 28.6,1989 is mot in dispute in this OA,
Employment card seems to have been transferred in th
July 1989 by the Sub-Employment Exchange Officer, Vi

the District Employment Officer, R.R.Dist.in the mon

and consequently the name of the applicant in the Di

Employment Exchange Office R.R.Dist,

Exchange,

But his

? month of
karabad to
Lh of July

strict

in the month of July, It is the contention of the iearned

counsel for the applicant that for all purposes the]

applicant

se must be deemed to have registered his name in the District

Employment Exchange, K.R.District on 28,6,1989, As

beth the

main office (Employment Exchange) and Subuoffice-(Eﬁploymemt

(aklonabodd =

Exchangeg) are one and the same district and the Sub-Employment
" ~

g——

i [
Exchange in all reSpectshsubordinate to the Districr
|

Office, KR.R,District, We are in agreement-with the

/

of the learned counsel for the applicant and we are,
| |

Employment
contention

of the

opinion that it would be fit and proper to treat the applicant

having registered@ his name in the month ¢f July on 2
in the District Employment Exchange Office, R.R.DisF

is the contention of the learned counsel for,the'apk

8,6,1989
rict., It

ylicant as

already pointed out that juniors to the applicant herein are

sponsored o the First Respondent by the Second Resbondent to

fill up the said post of E.D.B.P.M., Changamal, Eudhr Mandal,

If the said contention is tme certainly the same apounts to

- -
e discrimination which has got to be averted, Soiin view
of the facts and circumstances Of the case wWe diSsze of this
e ]
0.A. by giving following directions.- '
N i
5. ‘ We hereby direct the Second respondent to treat
the applicant as having fegistered his name in the District
Employment Office, K.k.,District on 28.6.1989 and tp
1
the name of the applicant to the First Respondent f :
~ £
the said post of E.D.B.P.M., in pgrsuance of the Fepuddeite s
ﬂ
f
e d
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To

2. The District Employment Officer,

3, The Junior Employment Officer,

dated 20,4.1992, ¥f juniors to the applicant in the
) ’ Rt

category had been sponsored,

6. If the name of the applicant is -met spons

the First respondent as directed, we furﬁnér'direct
Respondent to receive the application of the applica
and consider him élso along with others for the sele
eppointment to the said post of E.D.B.P.M.,

if the interview is not already over,

O.A, is Cisposed of accordingly, leaving

to bear their own costs, -

Changamall,

same

red to

p—— |

he First

nt herein

ction and-

Pudur Mandeg.

the parties

QiiiamL&J:ﬁii::::::E%7’ . : -
[ T
(R .BALASUBRAMAN IAN)
Member (Admn, )

Dated : 18th November, 1992

sC . - -. =
(bictated in Open Court) g LTif*‘"—“ .|

N WU PSR e

~ (T.CHANDRASEKHARA REDDY
Member (Judl,) [

Deputy Regiﬁiﬁar(J)

The Senior Superintendent of Fost Offices,
. Secunderabad Division, Hyderabad..

Ranga Reddy Dist. Srinagar “olony, Hyderabad.

Sub-Employment Exchange, Vikaraha@, Ranga Reddy
K, Yaddaih, Chengamal, Ranga Reddy Dist. ‘

Dist.

4.

5.
6.
7.

8.

One
Oone
One

Clie

pvim

copy to Mr.S.Ggyaya Murthy, Advocate, CAT.Hyd.
copy to Mc,N.v.Ka@mana, Addl.CGSC,CAT.Hyd.

copy to Mr.D.Panduranga Reddy, Spl.Counsel for
B C&T.Hyd.

spare

copy.
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TYPED RY COMPARED BY

CHECKED BY APPROVED BY |
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IN THE CENTRAL ADMINISTRATIVE TRI] °
HYDERABAD BENCH : HYDERABAD {1

THE HON'BLE MR ‘{
. . ~

THE HON'BLE MR.K. BALASUBRAMANTAN:M (4
AND

_ b

- . : t——-"/ |

THE HON'BLE MR,T .CHANDRASSFHAR REDDY,
M(JuoL)

_ : AND o

i ' THE HON'BLE Mk.CJJ.ROY MEMBER ( JUDL )

Dated: 1% . \‘fl992 ‘

A.No

. dn
1 0.4.No, G4~ Ici 2.

o : T.A.Nc, {(wp.No )

i - e

. Admitted ang interim directions
! K - issuved.

Alloed

Dlsposed of. with directions

———

Dlsmls ed
Dismis ed as withdrawn

Dismifsed for default w
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